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Order dated : 13.,6.05
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Heard Mr., A.P.Misbra,

id. Counsel far the

Bpplicamt and Mr. ke.C.Rath, Id. Standimg Coumsel

for the Railways; or whan @ copy ©f this 0D.A.

has already leen serxrved.

The Applicant, aG 2 I Technician ef

represented te the Jr. Divisisnal Electrical

ingineer(Respendent Ne.3) under annexure-R/1,
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ated 13.5.,04,seeking ;

Alr-Cenditiener in gquarters
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lhite3, Bhubaneswar that has been alletted te 'f;im.
It has been stateé by the Applicant that in exder
te save the life of his ailing wii*ej%nstallation
of the Air-Cenditiener in his residential quarters
has become #ssential . Since, the representatisn
under Annexure-R/1, dated 13.5.04(seekingrﬂoo
Objectien in installatien ef the Air-Cenditiener
‘in his residential qu.{rters) is still pending with
the Sr. Divisienal fSlectrical Engineer(Respendent
Ne.3), this Oa.A. filed under Sectien 19 eof {:he
e
Administrative Tribunal's act, 1935, is dis_poseé ¥

of with a directien te the Respendents (especially

te the Respendent Ne.3) te give censideratien te

the prayer ef the Applicant as made under’ Annexure-

R/1, dated 13,5.,04 and grant necessary'Ne Objectien

as due and admissible under rules, within three

days ef receipt ef a cepy ef this erder.

With the aferesaid ebs2rvatien and
directien, this 0.,A. is dispesed ef.

Sénd cepies ef  this erder te the Respen.
dents’ aleng with cepies ef the O.A./Iamﬂ free
cepies of this erder be alse han@ed eber te the
1d. Ceunsels appetarihg fer the parties.

‘A cepi® of this erder be send te &ll the
Réspondcnts_ by special messenger at the cest of

the Applicant ./"[
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day.

Mre A.P.Mishra, Id. Ceunsel fer

the applicant undertakes te depesite the

Cest of special messenger in ceurse of the

Member(Judicial)




